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PER N.K. BILLAIYA,  ACCOUNTANT MEMBER: 

 

1. This appeal by the Revenue is directed against the order of the Ld. CIT(A)-9, 

Ahmedabad dated 07.10.2015 pertaining to A.Y. 2011-12.  
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2. The solitary grievance of the Revenue is that the ld. CIT(A) erred in deleting 

the disallowance of Rs. 16.01 lacs made under u/s. 14A r.w. Rule 8D of the 

Act.  

 

3. The grievance of the Revenue shows that the tax effect on the impugned 

deletion would be less than Rs. 10 lacs. Therefore, this appeal has to be 

dismissed in the light of the CBDT Circular No. 21 of 2015 dated 10.12.2015.  

 

4. In the light of the aforementioned Circular, the appeal of the Revenue is 

dismissed.  

 

Order pronounced in Open Court on        16- 01- 2018 

 

 Sd/- Sd/- 

  (MAHAVIR PRASAD)                                                (N. K. BILLAIYA) 

  JUDICIAL MEMBER      True Copy                  ACCOUNTANT MEMBER                                     
Ahmedabad: Dated      16 /01/2018 
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